639.

To Restore the Pension

Shri Pardeep Chaudhary, M.L.A.: Will the Minister of State for Social Justice
& Empowerment be pleased to state whether it is a fact that the pension of
those persons whose income is above Rs. 2,00,000/- as per family ID is
being discontinued by the Government; if so, whether the Government will

consider to restore the pension of above said beneficiaries?

OM PRAKASH YADAV MINISTER OF STATE FOR SOCIAL

JUSTICE AND EMPOWERMENT

Sir, the reply is under:-

At present the pension of only those beneficiaries is being stopped whose
annual income is more than Rs. 3.50 lakh which is provided, updated and
signed by them on Parivar Pehchan Portal. Further, a correction module
portal has been put in place for the beneficiaries to update the information of
Parivar Pehchan Patra, which is then verified. In addition, a grievance
redressal portal is also being launched where the beneficiary can find out the
grounds on which the pension/allowance has been stopped and submit the
grievance in case the grounds need corrections. After the modification of
error the stopped benefit can be restarted, if found eligible as per provisions

of the scheme.
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